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CENTRAL A D M IN IS T R A T IV E  TR IB U N A L  
LUCKNO W  BENCH

Original Applfcatlon N o .3 6 6 /2 0 0 6  
This t lie  25 ‘*’ day of August 2006

MON^BLE M R. M . K A N T H A IA H , MEM BER J U D IC IA L .

Rudal Prasad Prajapatl, aged about 33  years son o f Sri Sam pat, 
Tem porarily residing a t B -1 5 1 /1 , Nehru Colony, Kajheri, 
Chandigarh and perm anent Address Gram  Chorkharl Bazar, P.O. 
Bakhra , D istrict, Deorla.

...Applicant.
By Advocate: Shrl A .K . Singh.

Versus.

1. Union o f Ind ia  through th e  General Manager, N.E. Railway  
Gorakhpur.

2 . Divisional Railway Manager, N.E. Railway, Ashok Marg, 
Lucknow.

3. Sr. Divisional Personnel Officer, N.E. Railway, Ashok Marg, 
Lucknow.

4 . Station Supdt. N.E. Railway, D istrict Balram pur.

By Advocate: Shrl K.K. Shukla.

ORDER f  O ra n  

BY HON^BLE M R. M . K A N T H A IA H , MEM BER J U D IC IA L .

1. Heard Shrl A.K. Singh, th e  learned counsel fo r th e  applicant and 

Shri K.K. Shukla, the  learned counsel for respondents.

2 . The applicant is th e  son of deceased Late Sm t. Kalaw ati, died on 

9 .9 .2 0 0 5  w hile  working under Respondent No.4 and th e rea fter the  

applicant has m ade an application to th e  departm ent fo r his 

appointm ent on compassionate ground and also m ade a



representatfoo , dated 6 .1 2 4 o o 5  covered under (A -4 ) and also 

2 0 .0 7 .2 0 0 6  covered under (A -^ ) to th e  respondents but th ey  have  not 

taken any action upon such representations. He contents th a t I f  his 

representations are  c o n s ld e r ^ r  his appointm ent on com passionate  

ground his purpose would t e  served. The learned counsel fo r  

respondents has also not oppc^sed his request fo r consideration o f  

such representations o f th e  applicant and to  pass appreprlate  orders

within th e  stipulated tim e . As su^h the  petition Is disposed o f w ith  th e
1

direction to th e  respondents to Consider th e  representations o f th e  

applicant dated 6 .1 2 .2 0 0 5  covered under (A -4 ) and also 2 0 .0 7 .2 0 0 6
I

covered under (A -5 ) for his appolrttm ent on compassionate ground in 

accordance w ith the  rules on the  subject, w ithin a period o f four

m onths from  the  date  o f the  receip^ o f the  certified copy o f th is order.
1

No order as to costs. '
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